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Shri V.8. Sethi 
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Mi ri istry of Statistics and 
Programme 	 on.  
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New DeIhI-110 001. 

2 	 Shri ChaP resh Chandra 
Assistant Director, 
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Programme ImpIementation 
Parliament Street. 
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3 	 Shri Ved Prakash 
Assistant Director, 
Central Statistical 0rganisatiot, 

Ministry of Statistics and 
Programme Imp lementat br. 
Parliament Street, 
New DeLhi110 001. 

.1. 	 Shri Joy Mal-till  
Assistant Director. 
NSSO F0D', Ministry of Sta t I st I cs 3, 

- 	Rozil:ode (Kerala) 

Shrl R.T. Bhalerao 

Assistant Director. 
NSSO(FOD) Ministry of Statistics&pi 
Mumba i 

Shri V.B.K, Rao 
Assistant Director 
NSSO (POD), Minrsttr.- of Statistics & P.I,. 
Vi Ja)'awada (A. P. 

SFiii BR. Gupta 

Asitant Directoi 
Central Statistical Organisation, 
Ministry of Statistics& 
Programme implements t ion, 
Par I amenit Street. 
New Delhi - - I )O 001. 	 . . .Appl Icarits 

(By Advocate: Shni Gyan PraPash) 

Versus 

Union of India through 

1. 	 the Secretary,  

Ministry of Statistics and 
Programme lmplomentaor 

; 



delay in holding DPCs and to give regular promotionsU 

However, 	it is submitted that ad bob promotions have not 

already been given to the applicants. 

When the case was taken up for hearing the 

learned counsel for the appi icanif pointed out that out of 

all the I applicants during the pendency of the OA six of 

the appliants have already retired though they had got ad 

hoc 	promotions but st i I they could not get the regular 

promotion merely because of apathetic aft itLide of the 

department and inordinate time being taken by the 

respondents to final ise 	the seniority list of 	feeder 

grade. 

 On going 	through the 	facts on record we 	also 

find 	that the department 	has taken an unduly 	long 	time 	to 

final ise the 	seniority 	list 	of 	the 	feeder 	grade. 

According to 	the 	155 	Service 	Rules. 	1961 	though the 

applicant had 	become el igible 	for 	being considered for 

promotion to Grade 	Ill 	quite 	long hack 	but 	they could not 

he considered merely on 	the 	ground 	of 	non -  firial isat ion of 

seniority 

OA 	be can 

list 	so we 	are 	of 	the considered view 	that the 

disposed of 	with a direction 	to 	the 	respondents 

to 	final ise the 	seniority 	list, 	within 	a 	fixed 	period of 

time 	and then 	to conduct 	DPC of 	eligible candidates for 

promot i on to 	Grade-li I 	of 	I ndl an 	Stat i at i cal 	Service in 

accordance w i th 	the 	rules. 

The learned counsel fot the app I I cants a I so 

re I ied upon a judgment g i ven by the Supreme Court whereby 

the Supreme Court had admonished such like delays being 

tai:en by 	the department for giving promotion to the 

employees. 	lit one of such case the Hor b I e Supreme Court 



Department 	of 	Statistics. 
Parliament 	Street, 
New Delhi -liD 001. 

The 	Secretary, 
Department 	of Personnel 	and Training, 
North 	Block, 	New 	Delhi-11001 1. 

The 	Secretary. 
Un ion Pub I ic 	Service Commiss ion. 
Shahjahan Road, 
New Delhi 	 ... .Respondents 

(By Advocate: 	Shri 	M.M. 	Sudan) 

This 	application 	has 	been 	filed 	by 	7 

applicants 	as 	they are 	aggrieved of 	the 	inaction on 	the 

part 	of 	the 	respondents 	in 	giving 	promotion 	to 	the 

applicants. 	Al I 	the 	appi icants 	belong 	to 	Grade-lV 	of 

lndian 	Statst ical 	Service 	and 	they claim 	that 	they 	had 

become 	el igble 	for 	being considered for 	promotion 	to 

Grade-Ill 	in 	the year 	1981-82, 	i.e., 	20 years 	back 	as 	per 

ISS 	Service 	Rules, 	However, 	no 	DPC was 	held 	till 	2000. 

They 	were 	promoted as Grade-IV ad hoc 	officers 	w.e.f. 

13.6.97 	after 	the 	DPC was 	held 	first 	time 	in 	the 	year 

2000 	so 	they have sought 	a direct ion 	to 	the 	respondents 

to 	hold 	DPC 	for 	preparing 	select 	list 	for 	promotion 	to 

Grade-I I l 	of 	ISS 	for 	the year 2000, 	2001 	and 2002 as per 

rules 	and 	to consider 	the 	case 	of 	the 	eligible 	officers 

no I ud I ng 	app I i cant s 	for 	th i a . 	I t 	was 	a I so 	prayed 	that 

in 	the irieanwhi le 	they may 	be 	promoted on ad hoc basis. 

2. 	 rho respondents though f i led counter-aft i day i t 

to contest the OA, 	Howevei. it was submitted that since 

the 	seniority 	I ist 	in the feeder grade 	is not being 

final ised because, of various I tigations that had caused 



has recorded the remarks against the Honble High C&./ 

of Rajastlian for not effecting promotion of the employees 

in time and as far the delay in this case is concerned, 

we also feel the delay taken by the department to 

final se the seniority I Ist of feeder grade has caused 

great 	harm 	to career of 	appl icants. 	In 	these 

circumstances we allow the OA and direct as under:- 

(i ) 	Department 	shal I f i nal i se the seniority 	1 let 

within a period of,  4 months from the date of 

receipt of a copy of this order. 

(ii) 	After 	the 	tinalisat ion 	fo 	seniority 	list 

within a period of one month the department 

shalt cons UJUCL the DPC 	to consider 	the 

appi cants for promotion in accordance with 

the 	rules, 	instruct ions 	and 	judicial 

Pronouncements on the subject. 

6. 	 OA stands disposed of with the above 

directions. 	No costs. 
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